60 of 1960,

5 of 1898.

20f 1974.

g (¥)  after .clause . (j), the. followmg el;ause zshall be

o Bep, by Aokl 19 53, S
THE CHILDREN (AMENDMENT) ACT, 1978

No. 15 oi‘i197;8v :

E3lst Mareh, 1978.]

Ancht to amend the thldii”éﬂ ‘Act' ‘1960
BE it enacted by Parlaament
Repubhc of India as follows —

Jl,}.}, { ) This Act may be called the Chlldren (Amepdment) Aet,r41978

Ain the Twerlty-ninth Ye%r of the

,_”!,_

(2) Tt ‘shall ¢ome into force in any ITmon terntory on su ;
the Administrator may, by notification in the Official Gazette appomt

2. Throughout the Children Act, 1960 -(hereinafter referred to as the

«-prineipal. #tct) | Junless:olherwise rekpressly . provitiéd in sthifesAct] £5r the

- hedords:and figuied - “Code-of @riminal Proveduré, 1898%; ighereveirthey
occur, the words and figures “Code of Crmnnal Procedure, 1973 sha?ll’fbe
subst1tuted

EOPE ) ‘ b .
T & B R ) [ A S

3. In section 2 of the principal Act,—

insei‘ted
namely —

depthi e

25 (99) “ﬁt pel‘son” ‘or “ﬁt ’fﬁsﬁrtﬂtloh” fnéans any person or
1nst1tut10n (not being a -polide station er jail) Hound fit by the
competent authority to receive and take care of a child entrusted
e L iote hige o b care and pretection o1 the termg: %ﬁad condltiqns
S ‘rfsﬁeeiﬁe by the cempetent autherlty, s e

(z_'L) i sub clause (m) of claQSe (l) at‘ter th' chi"d “unﬁt” the
rds “or unable” shall be mSertéd ‘

(). after clause (n) the followmg clausa;sh;_
‘ na,mely — . \
g i A._‘(mn) “place ot safet
1 ... being:a pelice station or J‘aﬂ)s;ﬁ“th&: epspn.iniioharge .of which is
willing tempo¥ariky
which in the opinion of the competent authorlty may be a place
of gabety for “the childyy t.
(iv) in clause (r), for the words “fit “perSon”,
. persem.or fit institution”; shall be substltuted

(659 .

‘be

inserted,

Saditiy HES

fhe words “fit

4 LAW—S

) wesss: auty place or.dnstifution (ol

to veceive-..and- take: qare; of -a:>child and

Short

. title and
commence-
ment,

Substitu- -
tion of
réfévehices
16 “64E of
CHnitral
Procedute,
1898” by
references
tohiiCode
ofsCrrimi-
nabRroee-
dure, 19737,
Amend-
ment of
section-

2. i



| REPEALED

66 | | “Children (Amendment) [acT 15
Amend- % In section 4 of the pr1nc1pal Act, in sub-section (3), for the words
ment of and figures “Code of Crimitfal-RBroceduref 1898;on’a magistrate of the

section 4,  first class”, the words and figures “Code of Criminal Procedure, 1973,
on a Metropolitan Magistrate or, as the case may be, a Judicial Magis-
trate of the first class” shall be substituted.

A - g N B T S S A I S S A SR B B
AR S B A A i HEARE [N T I
H RN

Amend- - 5. In section 5 of the principal Act, for sub-section (2), the following
ment of sub-sections shall be substituted;-namely: —

gection 5.

“(2) A children’s court shall consist of such number of Metro-
pohtan Mapustrates or Judicial Magistrates of the first class, as the
2{ gage may: be, forming a Bench as the Administrator thinks fit to
appoint, of whom one shall be designated as the principal magistrate;
and every,such Benehi shall have.thgipowers conferred by the Code
of Criminal Procedure, 1973, on a Metropolitan Magistrate or, as the

1 case;mayibe;-a Judlmal Magtstrate of the ﬁrst class

(3) Every children’s court shall be assusted by a panel of two

"I honordry 'gbeial workers posséssing such qualifications as’miay be
prescrlbed of whom at least one shall be a woman, and- such panel

i ‘:“shall .bep app: _rihted by the Adrmmstrator

: lqtu‘tﬁd

7. In section 7 of the principal Act,—

Amendas .
Tneht 6 _ ) _ - ,
~«geelions (%) to sub-section (1), the following provisos shall be added,
SR namely: — : , o ) ’
bslisiai =l “Provided thiat aiBoard or ¥ children’sicourt'inay; if it is of

opinion that it is necessary so to do having regard to; %k circum-
:; stancesof  the' case, itransfer any ploceedmgs toy any children’s
court.or ‘Board, as. the casge. may | L

F'ih, § I o ot

;Prov1ded funther that where there is any dlffenence of opinion
_between a Board -and.‘a; .children’s, court regardmg the transfer

. ChlefL Judicial Maglstrate f01 decmpn and m;e case Where the
© District” Maglstrate s funetioning “‘as @'’ Board or'a children’s
court, such difference of opinion shall be referred to thé” Gourt  of

fand
PUARE S

o "Séésibn and‘*‘ﬁhe decwm'pp of the‘Chlef Metropohtan Maglstrate or

(u) Jm sub section (2) | for clausé; [({:), ;ghe ipfnowmg clause shall
.be, substituted, namely,:\.———j: . .

“(c) any Metropolltan I glstrﬁf’t‘é”&-'ﬁ T diéiél‘Mégi-sﬁ‘ate of
.. the first class, as the case may he.”, |

: s
d w
Sl

.5 of 1898,
2 of 1974.

2 of 1974,



OF 1978] . Cluldren,(Amendment)
8. In section.9-0f. the, prmc;pal Act,r

O N N PXRIES B IU A &4 S

o () in-sub=Seetiony; (3)7 thel:words:#to shsure all round growth
and development:of-his personality? shall be added: at-ithe:'end;

(i) in- sub~¢ection - ), after ‘the” Words- “childrens homes”, the
words “, including the standards and the natuté ‘6f Servicls 'to be

_ ’maintained by.them,”‘shall be 1nserted.
i i : : : ‘: AT AL S S SIS BT

9 In sectron 10 of the ,prlncrpal Act,

(i) in sub-section (3), the words “to’ 'ensufe P tourd* grow*tli
and development of his personahty” shall be added at the end

(i) in sub-section (4), after the words “speclal schools” the
..words ¥, including the:standards and the nature of serv1ces to be
mamtamed by them,” shall be'insérted.: A

~~~~~

10 In sect1on 11 of the prmmpal Act in sub—sect1on (4) after the
words “observation homes”, the words mcludmg the standards and the
hat‘ufe ofJ‘servmes to ‘loe ma1rltaih‘ed )by them,” 'Shall bé 1hserted

2 T8 u.“ A "‘ sl

; R T L F S It I Y]
11. For section 12 of the pr1nc1pal Act the followmg sect1on shall be
substltuted namely —

a3 ol oal

“12, The Adm1n1st1ator may, by rules made under th1s3 .Act pro-
. Vlde-— . : . .

S (a) for the: estabhshment or recogmtlon orﬁ a:ﬁter—care _onga-
oo 1w n1sat1ons .and. the:powers. that may be iexerciseds by« them for
effectively carrying out their functlons under this: Actj::

i

(b) for a scheme of after-care programme to be followed
by such after-care organlsatmns for the purpose of takmg care

and for the purpose of enabhng them to lead
trious and useful“life; " - htn

(c) for the preparation and submission of a report by the
probation officer in respect’ off-aiéh -¢nild pnor ‘to ‘hi§ discharge
from a children’s home or special school, as the case may be,

regarding the necessity and naturé of 4Htér-cate 6f 'Stich child,

~ the: period of such after-care, supervision thereof and for the
.- submigsion . of ..a report. by the probatlon ofﬁcer on the progress
of each such child; : :

(d) for the standards. and the nature of seryices to be main-

(e) for such other matters as may be necessary for the
purpose of eﬁectlvely carrying out, the scheme of after -care pro-

. gramme of ch1ld'ren

12' Tn sub sect1on (2) of on{_ 14 sect1on 1'7 and sub-sections (2)
and (3) of sect1on 18 of the prlnclpal Act after the ‘words “observation
~ home”, the words “or’a’ plaee of safety” shall ':'be mserted

Arvénda - .
ment of
section 10,

Amend.
ment of
section 11,

Substitu-

After-

Amend-
ment of

sections
14,17
and 18, -




ppbAtED ot o
CWEPER L Cilliren (Aimendiment) hst 14
Amends 13. In sub-section (3) of sectior 1% ofitHe prmmpal Aetn o obF
mentoofs o ()uin the opening.portion;afidr the) wordse %bserwatx(om home”,
sectiorP1Bi: t:he. swiords “dr.aiplace ofsafety” shellsbe dnserteds. uri . b
(@) in the proviso, after the.werd; iunﬁ 7, the WOrds for, unable”
#h%ll-w%..mi%ﬁsﬁ Coen et nimoedboamibio L L
Amend- 14. In section 24 of the prillclpei Act‘ in vsub Sectlons (1)‘ a'ndh (2) for
ment of the words and figures “section 239 of the Code of Criminal Procedure, ‘
i section24: 18987, the words and figures “section 298 of the’Code of Cnmm«alf Prbce- 5 of 1898,
| b dueg 1973” »$ha;1r,1~ hensubstetuted s anie e 2 of 1974.
Amend- 15 In sect1on 28 of the prmc1pal Act-— |
ment of D : . .
section 28. .. - (z) dim  sub- sae.tmn (l), in clause (b), éﬁer the WQIdS‘ “police

ofﬁcers” the words “and.legal: practitioners?shall; be inserteds

‘ (i) for sub-section (3) the followmg sub-sect1on shall be sub-
stituted namelyz;<=~ . SRR & POV

1yt ,)L:./fl-a,

. Np }egal practttmr}er Shallnbﬂ entltlﬁd tﬂ a@pear before
a Board in any case or proceeding before it, except with the
o spec1al perm1ss1on of that Boald” -
16 In sectmn 50 of the principal Act in subv-sectlons‘ (3)¢ and* (4)"1?01"
the words and figures “section 488 of the Code of Criminal Procedure,
1898”, the words and figures “section 125 of the Code of Criminal Pro-  5o0f 1898,
sedure, 1973”7 shall be substituted., . .. 201 1974.

17, In section 55 of the principal Act, for the words and figures
\ £ ‘L@hapter B ofsthe: Godeof Criminal:Brosedure,. 1898” . the words and 5 of 1898.
section 53, . ‘figuregetiChapten: RXIH - ef the.xCode ofx Gun;nnal Pmcedul?e, 1873” shall
< be substituteds i cofi e o gt G ,

20f 1974,

Amend- n“ Seg,thx; _58 Vof’, th.e prmcxpga;l Aet, in. sub—sectlon (1), for the 5 of 1898
mentof OISy figuses apdslelte jom. 29B. and, Sﬁctlp 3&9 of .the,Code of ~ °°18%8
section Gpiminal.-Rrocedures. 1(39§” the woxds, and; figures, “seqthn ?’%7 oﬁgthe Code  20f1974.

58, ~ of Criminal Procedure, 1973” shall be subgututefi
- Amend- Qsclﬁ sestw,n 5910£ the prm,qi,paquct,
ment of g
section £ .’v-u(s) Hn, subﬁaetlon (2),—
59' s e

, (a,) in clause (d), the words “and the standards and the
natuie of services to be maintained- by them” shall be added at
the end;

“(B) fih clatise’ (g) the wordé and figures “and such other
matters as are referred to:in ééetion 12%-dhall:beaddéd -at the

st -en&h B PR "t ;

(c) i ctalise ), —

(1) for the words “fit perSo*n” | the words “ﬁttperson or
[ fit mshtutlon” shall be substltuted &

Ao
{@)si-for tzhe w@rd nmgseps:’, the wordst persgr}s 01'3}%?&"
tltutmns” shall be substituted;

o
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oF 1978} Children (Amendment) LEp

(i) for sub-section (3), the following sub-section shall be subs-
t1tuted namely — '

, _”.?‘ (g)

IEESE e Py

V2O h LT ST 1
’ fixle'ma,dg nd%‘ tli}lis sec‘f giauf as

el L

: fon shall "be
jon" 46 méy~’bé aftdy it is' niade; befbre: ddett Fibudel of Péi'fiam‘eﬁt
while it is in session fodi& tofdl period of thirty days which may
be comprised in one session or in two or more successive sessions,
.and if, before ;t g e ip)ir..}o;f_tgg §ess;0n immediately following
the session le” sdccessive * sessions aforesald both  Houses
agree in making any modification in the rule or both Houses
agree that the rule sHouldiiidti Be made, the rule shall there-
after have effect only in, ch. qulﬁed form or be of no effect,
as the case may be; so, “however, that any such modification or
annulment shall be without prejudice to the valldlty‘ﬂﬁf"arﬁ%-
thing previously done uwder: thetyfele. .16 o St ]

"y
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